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LAW  DEPARTMENT

(LA,LA&J.HOME  - COURTS.A)

AMENDMENTS  TO THE  'Ge-FILING  RULES  OF HIGH  COURT  FOR
THE  STATE  OF TELANGANA  AND  ALL  THE  COURTS  IN THE
DISTRICT  JUDICIARY".

[Memo  No.9073/Courts.A2/2026,  Law  (LA,LA&J-Home-Courts.A),

201hJtme, 2026.1
N0.3/80/2025,-  In  exercise  of  the  powers  conferred  by the

proviso  to Article  225  and  227 of  the  Constitution  of  India  and  with  the
previous  approval  of  the  Government  of  Telangana,  the  High  Court  for
the  State  of  Telangana  here  by makes  the  following  Amendments  to "e-
filing  Rules  of  the High  Court  for  the State  of  Telangana  and  all  the
Courts  in the  District  Judiciary".

AMENDMENT-I

In  Rule  6(1)  the  following  shall  be substituted  with:

[1]

G-406.
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"Font  : Times  Roman"  sliall  be substituted  witli  'GFont:  Arial  or  Calibri"

"Font  size: l 4" sJiall be substituted  witli  "Font  Size: 1 3"

"Line  Spacing:  2" shall  be substituted  with  "Line  Spacing  1.5"

The words  "Gap  between  two  paragraphs  20"  sha]l be inserted  after  the

words  "must  be prepared  using  Unicode  Fontl4".

AMENDMENT-II

In  Rule  8

The following  new sub-Rules  s]ia]l  be inserted  after  sub-Rule  8.7 as 8.8 to 8.23:

s.s. Headings  shall  be used wherever  necessary  (Built-in  Heading  styles available

in the  word  processing  software  must be used),

i. Heading  should  form  an outline,  using  the "Heading  1" style for tl'ie main

heading,  and"Heading2"forsub-heading.  Iftliereareadditional  levelsofheading

within  the document's  outline,  using  "Heading  3",  "Heading  4"  etc.

8.9. Lists  (Built-in  list  styles)  shall  be used wherever  necessary

8.10.  Hyperlinks  shall  not be used in the documents  prepared  for  the purpose  of
uploadingthem  to the e-filing  portal,

8.11. If  there  are any images,  s]iapes, smart  art or cliarts,  an image description

or otherwise  called  as "Alt  Tag" shall be provided  to these itnages, shapes,

smart  art or charts.

8.12. Wherever  newspaper  cuttings  and other  forms  ofevidence  tliat  are iliegibJe/

image-based  are inserted  into  the documents,  aplain  text  transcript  of  the same

shall  be provided.

8.13.  The text  in the document  sliould  not be underlined.

8.14. While  preparing  tlie document,  all capitals  in the text  shall not be used;
sentence  case  sliall  be used.

8.15.  Tlie  paragraphs'in  the document  shall be left  aligned.
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8.16.  The  document  language  shall  be identified  in its properties.

8.17.  Tables  sliall  be used only  wlien  it is necessary.  When  tabJes are inserted
into  tlie  document,  tlie  co]umn  and row  headers  sliall  be labeled,  the lieaders
shaH be included  in the first  row  only  and 'merged  celf'  or 'split  cell'  shall  not  be
used in tlie  table  being  inserted  into  tlie  document.

8.18.  Tlie  in-built  <Accessibility  Checker'  sliall  be used to ensure  that  the
document  contains  no errors  or warnmgs.

8.19.  Tlie  fonts  shaJ) not  be compressed  while  downsizing  or compressing  tlie
prepared  documents,

8.20.  The  footers  sliall  be used for  tlie  purpose  of  inserting  page numbers.

8.21.  A tagged  PDF  includes  liidden  accessibi]ity  n'iark-ups  that,  when  properJy
applied,  help  to optimize  the reading  experience  of  those  who  use screen  readers
and otfier  assistive  teclmology.  Tags  can be added  to untagged  documents using
appropriate  software.

8.22.  Wlienever  necessary,  a document  title  sliall  be added  to the document.

8.23.  The  documents  to be uploaded  using  the e-filing  portal  sliall not contain
liandwritten  content.

AMENDMENT-III

In  Rule  9

The  existing  paragraph  sliall  be numbered  as sub-Ru]e  (l)  of  Rule 9.

The  following  new  sub-Rule  is inserted  as sub-Ruie  (2)  of  Rule  9:

9.2.  "Wlienever  pliysical  stamps  have  to be used,  these stamps  shoutd not be
placed  in the pleadings  but  instead  on a separate  w)iite  paper.  Physical stamps

sl'iould  not  be placed  on judgment  copies."

REGISTRAR  GENERAL,

High Courtfor  the State of  Telangana.

l)rintcd and Published liy the Commissioner  olo Printing, Government of Telangana at Govern-
ment Central Press, Chaxiclialguda, Hyderabad.


